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Prij Rai:un i\i 	'thra 	. ,. Appticint 

nton M'inda &. ()r. - . Rstondent. 

Order dated: 03. 052(112. 

& 

	

Hon'btc  rA 	P tniik1 1ebt.rJudfl 

Heard Mr. B. Jalli, Ld. Coimsel for the applicant. 

By filing the present () A., the applicant has 

made followthg prayers: 

	

'a. 	To direct the Respondent No, I 

to 3 to give pmniotion to the 
applicant to the post of L SQ iv. e. t. 

	

the 	date 07.06.201 I where the 
pmiors have been pr):moted. 

To direct the Respondent No. I to 
o give all financial benetits which 

. LSG employee is entitled to from 
the date of his promotion. 
c. Any other order...... 

Ld. Counsel br the appbant submits that 

ventilating his grievance, the applicant has already preferred a 

representation vide Annexure-'7 dated 24.09.2011 before 

Respondent No.], which is still pending. 

Suice the re'preentation of the applicant as at 

Annecure-7 i' pendmg with Re'pondent N .. we, at 

L 



vper 	:en.d th case ..ehe the comiretle-al 	to take 

Gra& and pass a in.d crder wUun )O days ftm the. date 

of receIpt of c:op\: of this Oi 

El 

I ht iai UquIsjUs by tolnoTrow. e. 031.1 2(.i I 

7. 	Eree copc o this order be handed OVCT to 


